COMPET[SH] 4/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

Heard Mr. D.K.Acharjee, learned counsel appearing for the
petitioner as well as Mr. R. Debnath, learned CGC appearing for
respondent No.1.

Issue notice returnable within four weeks.

No formal notice need be issued as respondent had already
made appearance through Mr. R. Debnath, learned CGC.

List this case again on 25-7-2013

JUDGE
S.Rynjah



CRP[SH]35/2012

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013
As prayed for by Mrs. PDB Baruah, learned counsel

appearing for the petitioner, list this case again on 4-7-2013 so as
to enable her to take instructions.

JUDGE
S.Rynjah.



CRP[SH] 38/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

Heard Mr. S. Jindal, learned counsel appearing for the
petitioner.

Issue notice returnable within three weeks.

Petitioner is to take steps for service of notice to the
respondents by Registered Post with AD within three days.

List this case again on 18-7-2013.

JUDGE
S.Rynjah



Mact.Appl.[SH] 3/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

As prayed for by the learned counsel appearing for the
appellant, further two weeks’ time is granted for preparation of
paper-book.

List this case again on 18-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 44/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

As prayed for by Mr. R. Deb Nath, learned CGC appearing
for respondent No.4 and Mr. P.Nongbri, learned counsel appearing
for respondents No. 1,2 and 3, further three weeks'’ time is granted
for filing affidavit-in-opposition.

List this case again on 18-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 45/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

Mr. L.Lyngdoh, learned counsel appearing for respondent
No.9 prays for further three weeks’ time for filing affidavit-in-
opposition.

Prayer is granted.

Mr. P.Nongbri, learned counsel appearing for respondents
No. 5 — 8 stated that respondents No. 5 — 8 are not filing affidavit-
in-opposition.

Respondents No. 10-15 had already filed affidavit-in-
opposition.

Dr. ODV Ladia, learned counsel appearing for the petititoner
prays for further three weeks’ time for filing rejoinder affidavit.

Prayer is granted.

List this case on 18-7-2013.

JUDGE
S.Rynjah



Crl.Petn(SH) 28/2013
In WP(C)[SH]45/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

Mr. N.D. Chullai, learned Sr. Govt. Advocate appearing for
the respondents made an assurance before this Court that the case
of the connected FIR will be placed before this Court as and when

necessary.
List this case on 18-7-2013 alongwith WP(C)[SH]45/2013.

JUDGE
S.Rynjah



WP(C)[SH] 46/2013
WP(C)[SH] 50/2013
WP(C)[SH] 51/2013
WP(C)[SH] 52/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

Mr. L.Lyngdoh, learned counsel appearing for respondent
No.9 prays for further three weeks’ time for filing affidavit-in-
opposition.

Prayer is granted.

Mr. P.N.Nongbri, learned counsel appearing for respondents
No. 5 — 8 stated that respondents No. 5 — 8 is not filing affidavit-in-
opposition.

Respondents No. 10-15 had already filed affidavit-in-
opposition.

Dr. ODV Ladia, learned counsel appearing for the petititoner
prays for further three weeks’ time for filing rejoinder affidavit.

Prayer is granted.

List this case alongwith  WP(C)No.[SH]45/2013,
WP(C)No.[SH]50/2013,  WP(C)No.[SH]51/2013 and WP(C)
No.[SH]52/2013 on 18-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 62/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

As prayed for by Mr. K.Khan, learned counsel, further four
weeks’ time is granted for filing affidavit-in-opposition on behalf of
respondents.

List this case again on 25-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 71/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

Heard Mr. R. Kar, learned counsel appearing for the
petitioner as well as Mr. K. Khan, learned Addl.Sr Govt. Advocate
appearing for respondent No. 1 and 2.

Issue notice returnable within three weeks.

Petitioner to take steps for service of notice to respondent
No. 3 and 4 by Registered Post with AD within five days.

Respondent No.1 and 2 had already filed affidavit-in-
opposition.

Interim order passed shall continue until further orders.

List this case again on 18-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 110/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013
As prayed for by Mr. K.Khan, learned SC for NEHU, further

three weeks’ time is granted for filing affidavit-in-opposition.
List this case again on 18-7-2013.

JUDGE
S.Rynjah



WP(C)[SH] 121/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

As prayed for by Mr. N.D.Chullai, learned Sr. Govt.
Advocate, further four weeks’ time is granted for filing affidavit-in-
opposition.

Interim order passed on 12-10-2012 shall continue until
further orders.

List this case again on 25-7-2013.

JUDGE
S.Rynjah



WP(C)[SH]121/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

As prayed for by Mr. R. Deb Nath, learned CGC, further four
weeks’ time is granted for filing affidavit-in-opposition.
List this case again on 25-7-2013.

JUDGE
S.Rynjah.



WP(C)[SH]167/2006

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

After hearing the rival contentions of the parties, this Court is
of the considered view that for effective decision of the issues in the
present writ petition, the Court needs the affidavit-in-opposition of
the respondent No.1, i.e. the State of Meghalaya.

Accordingly, respondent No.1 is directed to file affidavit-in-
opposition within four weeks.

Mrs. PDB Baruah, learned counsel appearing for the
petitioner contended that some important documents which would
be very essential for deciding the matter in issue in the present writ
petition could not be filed earlier. Accordingly, she prays for further
three weeks’ time for filing the said documents. She also further
contended that amendment of the writ petition is required.

Accordingly, three weeks’ time is granted for taking
necessary steps.

List this case again on 25-7-2013.

It is very clear that this writ petition should not be treated as
part heard.

JUDGE
S.Rynjah.



WP(C)[SH] 200/2012

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

List this case for final hearing on 18-7-2013.
In the meanwhile, petitioner may file rejoinder affidavit if any.

JUDGE
S.Rynjah



WP(C)[SH] 319/2012

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

27-6-2013

On perusal of the records, it appears that the petitioner had
already taken steps for service of notice to the respondents No. 6-
14 by Registered Post with AD as well as Ordinary Post. Till date,
neither AD Card nor service report returned unserved.

This matter in the present writ petition relates to the selection
of the candidates for the MBBS Course. Therefore, this writ petition
is required to be disposed of as expeditiously as possible.

In the peculiar circumstances of the case, the petitioner is
allowed to take steps for service of notice to respondent No. 6-14
by substituted service through advertisement in the local daily.

Accordingly, steps for substituted service to respondent No.
6-14 through advertisement in two local dailies i.e. Shillong Times
(English) and Mawphor (Khasi).

Respondent No. 3, 4 and 5 had already filed affidavit-in-
opposition.

List this case again on 18-7-2013.

JUDGE
S.Rynjah



